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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

16G/1990 199
T.A. No.

DATE OF DECISION 20-7-1990

Applicant
Shri C.D.Tanaja

Dr. Q.C.Uflhraj Advocate for the
Versus

Unisn «f India & anr» Respondent a

Shri Arun Sharma, pr»xy counsel .xAdK00a'i^xfe)Xxth€xMe^p(mjdmt(s)
for Shri F.H.KhLrana, counsel Resp.ndcnts.

CORAM

The Hon'ble Mr. p.K. KARTHA, VICE CHAIRMAN (JUDICIAL)

The Hon'ble Mr. D.K.CHAKRAWORTY, nEI*lBER( AOPIINISTRATIWE )

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?/
4. Whether it needs to be circulated to other Benches of the Tribunal ? |

JudQement

( Oudgement ef tha Banch deTivered by Hen*ble
Nr* P*K*Karth&y Uica Chairnnan(3udicial) )

Q^as an Asaietant
The applicant*uho has uorked/in the (Ministry ef

External Affair®, filed this applicatien under Sectien 19

ef the Administrative Tribunals Act, 1985 praying far

quashing the inquiry prescaed.ings initiated against him

under Rula 9 af the Central Civil Services(Pen8ion) Rulas,

1S72 and far directing the respondents to pay him all

the terminal dues since 24-11-1981 tegether with interest

at the rate ef 12^ per annum* The inquiry proceedings

uere initiated an 15-3-1982* On 26-8-86 the respondents

issued an Office Order te the effect that the applicant

retired voluntarily fren Gavernment service fresi the ferenoen



i
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of 24-11-1961 in terms oP Rule 48 •f the Central

Civil S8rvice8(Pen8ion) Rulss* Inquiry precetdingg

have al»» be»n dropped by their Mem©randuin dated

14th May 1990. In view ef thi^ the first relief
3cught by the applicant ne longer survives.

2. fts regards the second relief seught in the

applicatien, the learned counsel ef the applicant

relied upen the judgement ef the Supreme Court

in the State ef Kerala Vs. N. Padmanabhan Nair

( AIR 1S85 3C 356) therein it has been ebserved

that interest sheuld be paid en delayed disbursement
re tireraent 0*—

ef- psnsien and ether/benefits made beyond the peried

ef tuo months from the date ef retirement•

3. After heading the learned counsel ef beth

parties, ya direct the respenden ts te release the

pensien, gratuity and ether retirement benefits

admissible tt the applicant with effect frem

.24-11-1981 together with interest at the rate of

12^ per annum frem 24-1-82 te the date of payment.

Respendents shall comply uith these directions

within a peried ef three months frero th» date

ef eeiimunicatien ef this erder .
3

4. The applicatien is dispesed ef uith

the aferesaid diractien®. The parties to bear

their eun costs.
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